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(’OUNCIL OF STATE.

Monday, 27th August, 1934.

The Council met in the Council Chamber at Viceregal Lodge at Elevfeo
'of the Clock, the Honourable the President in the T-hair.

QUESTIONS AND ANSWERS.
C a r r y i n g  o f  D s c k  P a s s e n g e r s  f r o m  R a n g o o n  t o  C o u )MBo  b y  t h e  B i b b y

L in e .

123. The Honoorabi^; Mr. P. (1 D. CHARI ; (1) Will Government bo
pleased to state :

(i) Whether the Bibby Line of Hteamcrs carry cabin passengers from
Rangoon to Colombo and vioe versa ?

(♦*) Whether they stiU carry deck passengers from Colombo to Rangoon 1
f (Hi) Whether they have discontinued carrying from Rangoon to
Colombo deck passengers other than the servants of cabin passengers t

(2) If the reply to question (in) is in the affirmative, will Qovemment be
pleased to state :

(a) From what date, on what grounds and under what or whose authority
suoh disoontinuance was made ?

(b) Whether the discontinuance is permanent or temporary, and if
temporary, when it will cease  ̂ "

(c) Whether Qovemment is aware that the disoontinaance is oausiiig
great inoonvenieuco, trouble and hardship to passengers from Rangoon to
Colombo who cannot afford a .cabin passage, as suoh passeng^ haye novr to
travel vid Madras imdeigoing quarantine at the Mandapam camp ?

I (d) Whether Government is prepared to take steps for the removal
of this discrimination . at the earliest possible opportunity and, if not, why
not ?

The Honourabia Mr. T. A. STEWART : (1) (t) and (h). Yes.
(Hi) From representations that they have received the Govenuneat of

I n ^  understand that Bibby Line steaniers do not now carry deck passengen
from Rangoon to Colombo.

(2) (a) to (d). In January, 1932, it was brou^t to the notice of the Govern­
ment pf India that Bibby Line steamers some times carried deck passoigers
from i^ngoon to Colombo although the Board of Trade's passenger certificates
held by them contained no definite provision for the carriage of deck passengers.
After a oai«fiil examiitation of the ponti<»i the G«vMiim«at of India held that

< 388 )
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the certificates issued to Bibby Line steamers by the Board of Trade did not 
authorize the carriage of deck passengers, however few in number. This 
decision was communicated to the Agents of the Company at Rangoon and they 
were told at the same time that their ships would be permitted to carry deck 
passengers if application were made for a ftirther survey at Rangoon and the 
Government Surveyor was satisfied as to the adequacy of the life-saving appli­
ances, sanitary arrangements and shelter provided for such passengers. Since 
then Bo deck passengers appear to have been carried in the Compands steamers 
from Rangoon to Colombo.. The remedy, however, lies in the Company’s owsi 
hands.

SuRCHABO® ON R ailw ay  Fkeioht on Coal.
124. T h e  H o n o u r a b le  M r. VINAYAK VITHAL KALIKAR : (1) Will 

(Jovemment be pleased to state :
(а) Whether .the Railway Board is examining the detailed statistics 

in wder to ascertain whether the surcharge on railway freight on coalhad a 
serious effect on long distance traffic? If so, what action do the B aahray 
Board propose tc t.yo3 to help the trade in general ?

(б) Are Government aware that the suggestion of the Bengal,
and Orissa eoHiMy owners to the Government of India for reatzictiag the 
,output, of cobI in/the Central Provinces by legislative measures has ' caused 
great dissatisiaction and anxiety in the Central Provinces ?

{o) Have the rOoverpaie&t of India consulted the ,|pentr̂ l Provinces 
Government as to the advisability and feasibility of the v^i;ictions refeind 
to in part (6)* If so, what is the reply of the Central Provinces Govemmeirt 
in the matter ?

(d) Are Government aware of the fact that during the last three years 
on account of the changed poHcy of the Railway Board to consume Central 
Provinces coal, the coal industry in the Central Provinces has been freatdy 
;devek»ped by ̂  colliery owners by investing large sums -of money

‘ T̂b b  H 6no0 b a b l e  Mb . M. G. HALLETT : (o) Y es , b o tth e e x a m in a tii*  
o f  the de1»iled st»tisticfi has not yet been com pld«d, and I  therefore oaonot 
sa y  w hat action, i f  any, it m ay be found posmble to take.

(6) and (c). Government have consulted Local Governments including 
the Government of the Central Provinces regsMing the su^ecrted scheme fbir 
the restriction of the output of coal, and are aware of the views of the cdiliMy 
owners twth ill the'CeatTal ̂ ovinoes and^dsewrhere. TSie iqily the Oentral 

GvvenuneBt haa been receiiriad but it is not tp.ml^sh it at
fMMOt. I nuiy BSAore t)te Hjpnouiable M«ober that B0  decasio^ will he ta^ea 
until a most careful consideration has been given to the opjnions o  ̂tdl the 
Govenunents and interests concerned.

<((2) Government have no definite information.
INOOW-TAX on H oVSB I^lOtP^TV IN THB ABKA ArfBCTBD BV TBB

fUHTAQVASB.
' 126. TbM HoMocitABtii RAJA RAOHUNAMDAN PIUaAD SiNGH: Js
it a fact that income-tax officers in the parts of Bihar affected by the earth­
quake of the 15th January, 1934 have given notice of assessment to incon»«tac
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fll'bouae whether in the occupation of the assessees or not, and irres­
pective of the said property being completely destroyed by the quake or 
rendered unfit for occupation by the owners or for tenancy purposes ? If so, 
do Government propose to issue prompt instructions not to assess such pro- 
p̂erty until the restoration or thorough repair or re-hauling of su6h property 1

T h e  H o n o u r a b l e  S i r  ALAN PAESONS : Income from house-prope^ 
is not assessed separately. It is assessed along with all other income of the 
assessee concerned and the assessment is made after giving an opportunity to 
the taxpayer to declare and prove his total income from all sources. In view 
of this proceflure, the first part of the question cannot arise. As regards the 
«eoad  part, no such instructions are necessary as the provisions of the Income • 
Tai Act and the special notification issued recently by Government allowiog 
repair charges in the affected areas up to half instead of one-sixth of the rental 
valuation should be quite suffioiwt to give all the relief that is n^ed|d.
TRA.N8FKR OF THE IM PERIAL INSTITUTE OF AGRICULTURAL R e SEABCH FROM

PusA TO D e l h i.

126. Th e H o n o u ra b le  Raja RAGHUNANDAN PRASAD SINGH:
(a) Has the attention of Government been drawn to the protest, as published 
in the public press ef leading men in Bihar and Orissa against the wheme of the 
transfer of the Agricultural Research Institute from Pusa to Delhi ?

(6) Is it a fiust that Grovenunent has come to a final decision to bring 
«faout the tnwsfw 1

(0) Do (JowmoMpt propose to defer the execution ef the scheme for soaie 
years.

T h e  H o n o u rable  K han  B a h a d u b  Mia n  Sm FAj^I-HUSAIN : (a) Yes.
(6) Govemroent adhere to their proposal to transfer the Institute from 

Piisa.
(c) No.

ferAMOFAL AID FOR THfe RdIlIBF OF SuFFftBERS IN THE FlOOZ>->STBICKI» :i.RBA«
OF As s a k .

127. T h e  H ono urable Sr u u t  HBRAMBA PROSAD BARUA :
(a) Have the Qdvemmelit of A ^ m  made any representaltioii to the
ment of India for any financial ginint towards the 'reEttf of the flOOd-sttn̂ tMa 
peoftlA of No-Rf»Bg and&ylhet ? Are the Government, of India prepaeed to 
grant any financial aid in this direction ?

(6) Is it a fact that the Governmeut of Assam have asked for a grant of 
Bs. 1̂  lakhs from the Indian People’s Famine Trust for the relief of the fiood- 
stricken people of Nowgong and Sylhet ?

(c) Have the Govenunent of India recommended this grant to the Board 
of Management of the Trust t

(1) Have the Board considered this request of the Government of Assam 
and, if so, with what result ?

The Honourable Khan Bahadur Mian Sib FAZL-I-HtTSAIN: (a) No. 
The aecond part of the question do0s not arise.

QUSSTIOKS AISD AK8WWS. 36S
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(c) No. The mat ter is within the discretion of the Board of Management 
of the Fund.

{d) The Board has decided to inake a grant of Rt. lakhs in the fint 
instance and to make up the total to Rs. 1| lakhs if no application for grant is 
received from any other Provincial Qovemment in the course of i he next two 
months.
N u m b e r  o f  A s s a m e b s  R e c r u it e d  b y  t h e  A ssa m  B e n g a l  a n d  E a s t e r k

B b n o a l  R a i l w a y s .

128. Thk HoNf>nRABT,E S r ij u t  HBjRAMBA PROSAD B.tVRUA :
Win Government be plei«Bed to stat<e the number of Assamese recruited into 
the subordinate ranks in the different departments of the Assam Bengal 
Itailwaj and the Eastern Bengal Railway ?

T h e  H o n o u r a b le  S ir  GUTHRIE RT7SSELL: Government have no
information.

L a c k  of A s s a m e s e  Me d ic a l  Gr a d u a t e s  on  S t a t e -u a n a q e u  R a il w a y s .

129. T h e  H o n o u r a b le  S r iju t  HERAMBA PROSAD BARUA:
(a Is it a fact that there is not a single Assamese medical graduate appointed 
as Medical Officer on any of the State-managed Replwa]^ in India V

(b) Do Government propose to take steps in this matter ?

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL; 6ovemm«nt regret thay 
« l«  not prepared to k y  d«wn any fixed jmpcntion for. Becroitinilnt on a terri­
torial basis.

VoTAQB P a t  o r  B r it ish  Ot h b b  R a n k s . :

130. T h e  H o n o u r a m a  Mr . HC^AIN IMAM; Will Government state
whether the period spent on board ship during the return journey &om India 
to their destination of British other r a ^  counts as service in India ?

His E x o e ix b n o t  th b  OOMMANDER-in-GHIBF : Sir. H w
Honourable Member will see &om the answer which I shall be giving today to 
his question No. 142 that tiie voyage pay of British other rwks is borne by 
India, and it fpUpwa ^ t  the periods spent on board ship count as service in 
I n ^ .  The average penod of the voyage is ,32 days.

N u m b k r  op B b it iBr  OTHiat R a n k s  who l e f t  In d ia  durin o  19 33 , m o .

131. T h e  H o n o u r a b le  Mr. HOSSAIN IMAM: Will Government state 
how many British other ranks left India during the last year, what was the 
actual time spent in India by these men ? During what months they left 
India uid in what months and years they landed in India ?

His E x c e l l e n c y  t h e  COMMANDBR-in-OHIEF : 13,294 British other
ranks left India during the trooping season of 1933-34, i.e., between October, 
1933 and March, 1934.

Other infommtion asked for by the Honourable Member in his question is 
not readily available. To collect it would necessitate a reference to every 
British unit in India, and Government do not oonsklet the labour iny<^ved 
would be justified.

Sfe6 cotm feiL OF BTATE. [2 7 th  Auo. 1934-



O oM  OF OomrBxiNO B r it is p  Oth eb  R anks tboh  an  ^ O L ia a  Port  to  aN' 
Ind ian  P obt uubino  the  last  F inancial Ysab.

’ ' 13 2 . T he HoNotTRABTJE M r . H O SSA IN  IM A M : W ill Government state 
th e ' j>er capita cost o f B ritish  other ranks ft B ritish  port to  an lo d iM i 
port in the last financial year ?

H is  E x o e l le n o y  th k  C O M M A N D ER -in-C H IEF : The cost o f  convey*
iiig  B ritish  other ranks from a port in  England to a port in India daring ^  
last financial year was £8*10-0 per head.

I molcsion of t h i  P k r io b  of T r a n s it  in  th e  A v b &aob P b b io j> o r  S b s v i o  
OF B r it ish  Ot h e r  R a n k s .

13 3 . The H onourable Mb . H O SSAIN  IM A M : W ill Government state  
whether the period o f five years mentioned in reply to m y question No. 1 1 5

28th Match, 19 34 is  inclonve or exclusive o f the period o f Ix w r it  to  and from  
India ? W as the questi<Hi o f the period o f transit being charged to  the W ar 
Office referred to  the Capitation Tribunal 1  I f  so, with w hat result ? I f  not, 
w hy not ?

Hbb E x c e l l e n o t  th e  C O M M A N D ER -in-C H IEF : The period o f f iv ®  
years mentioned is inclusive o f the period o f transit. The question w as not 
referred to the Capitation Tribunal. The m atter has never been in  dispute 
• a d i^ e  !Qarvenundnt o f faidia have a lw ays accepted liab ility  f<» YOjuga p a y  o f  
o u ts , detaehm ents and details proceeding to and £rom India.

E u o ib il ity  OF M edical G raduates o f  Indian U ntversitibs fo b  A fpohtiv 
MENT TO th e  InDIAN MeDICAL SeRVIOB.

134 . The H o n o u ra b le  M b . H O SSA IN  IM A M : W ill Government state  • 
what action they have taken to make the graduat«s o f  Indian universities 
eligible for service in the Indian Medical Service after the passing o f the Indian 
Medical Council B ill ? W ill Government state what is the required qu ali­
fication now t

H is E x c e l le n c y  th e  CO M M AND ER-i \ -C H IE F  ; Governm ent have 
under consideration a proposal to amend the rules regarding appointm ent to 
tke tndian Medical Service, in order to make candidates possessing medi a i 
qgalifications included in the F irs t  Schedule o f the Indian M M ical Council A oi 
« ^ b l e  for appointment to that Service. Under the present rules a  candidate 
n i^ t  possess a  qualification registered in G reat B rita ia  and Northern Ireland 
l i f t e r  the Medical A cts in force a t the tim e o f his appointment.

‘ T h e  HoHOTmAW^ M r. S A T Y E N D R A  C H A N D R A  GH O SH  M A U L IE  
How long w ill it  take to c o m e  to a decision on the question o f amending tb *  
roles 1

H is ExcBLLENCt t h e  OOMMANDER-in -O H IB F : I t  is impossible to 
tagr a t  the praoeDt mdment.

( 'I QTIESTIONS Am>. ANSWKBS. 387>

...................... , Da t e  OF tssuE 6f  R e v is e d  L e a v e  R u l e s .

. 13 5 ., Thb HoNoysAV<E. Mr . H O SSA IN  IM A M ; .. With Refereî  to my 
J Government sl̂ tei whw
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Leave Rules were issued ~ Will they be laid on the table and will they a.ff~ct
the old incumbents? If not, why not?

THE HONOURABLESIR ALAN PARSONS: The revised leave rules were
issued in December,1933 and published in the Gazette of India of the 16th
December, 1933, a copy of which is available in the Library of the House.

Broadly speaking, these rules do not apply to those who were in service
on the 15th July, 1931, unless there has been a break in their service subsequent
to that date. Rules governing conditions of service are not altered without
due consideration for the rights of Government servants, as it is necessary
to maintain a sense of security in Government employment. In the absence
of other over-riding considerations, the general policy is therefore to make
alterations in such rules applicable only to those who enter Government service
subsequently.

THE HONOURABLEMR. HOSSAIN IMAM: May I ask, Sir, if this policy
has been observed by the Government to the advantage of the services,
for instance, in the case of the Lee concession ?
~'~~ THE HONOURABLESIR ALAN PARSONS: On certain occasions new
concessions are applied to officers and staff already in the service. Of course,
for example, the object of the Lee concessions was to give concessions to people,
already in the service.

THEHONOURABLEMR.HOSSAIN IMAM: Did not the General Purposes
Committee recommend to the Retrenchment Committee that the rules for
existing incumbents should be modified and amended ?

THE HONOURABLESIR ALAN PARSONS: I fear the Honourable
Member's memory of the voluminous recommendations of these Committees
is very much better than mine!
LEGISLATIONFORREGULATINGTHEHOURSOFWORKOFDOCKLABOURERS.

136. THEHONOURABLEMR.HOSSAIN IMA...lVI:Will Government state
whether they contemplate any legislation to regulate the hours of work for
dock labourers? If so, have they consulted the interest concerned; and
when do they expect to bring it before the Legislature ?

THEHONOURABLElVill. T. A. STEWART: As a result of the recommenda-
tions made by the Royal Commission on Labour in India, the Government of
India have under consideration the question of undertaking legislation for the
regulation of the hours of work of dock labourers. The Local Governments
and the other interests concerned have been consulted in the matter and the
replies received are now under consideration. The Government of India are
not yet in a position to say whether legislation will be undertaken on the
subject and, if so, when the necessary Bill will be brought before the Legist!!.'-
ture.

DISALLOWA'NCEOF QUESTlONSAND RESOLUTIONS.
137. THEHONOURABLEMR.HO SSAIN IMAM: Wm(jdVe:HiitteIi.~ p~~

state whether the disallowance of questions and resolutions is the concern'
of members of the Government 1 If not, whose concern is it?
-, THE HONOURABLEKHANBAHADURMiAN SIR FAZL-t-itbS1PN: No.

The only authority competent to disallow questions is the President ac'fiiii'
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imHtw rale 7 of Stuiding Order 16. The aathoritiM competent to disallpw 
neolutions are the President actmg under StandingOrdw 5  ̂and the Qovento 
Generataoting^demile 22.

Tm  HoifOUKABLK Mb. HOSSAIN IMAM; l>oe8 the Gtovemor Genetal 
act alone or i» it the Gk)vemor General in Council ?

Ths HoNQUKABiiK E han Bahadub Mun Sib FAZL-I>HUSAIN : I am 
guie the Honourable Membei: ia fully awate of tliA nnnatifjirinTml position.

SraRLiNO L oans CoNxiucrBD otnCb  1921,
1:86. The Honourable H r . HOSSAIN I I )£ ^ : Will Qovemmeot lay 

on the table the fol.ow.ng information about their sterling loans coatjMctod 
since 1921: ^

(а) Issue price, rate of interest, repayment date, average exchange rates  ̂
<rf pound into rupees ?

(б) The sterling loans repaid between 1921 and 193i ?
The H onouiublb Sib ALAN PARSONS : I lay on the table two staite  ̂

ments giving the desired information.

Statement showing the tteriing loans repaid during the period front let April, 190 to the tttfr
March. 1934.

Name of loan. Tew in wUoh
1. India 7% Stodc and Bonds .. 1926-27.
2. fadia 5|% Stotfk, 193!t .. 1931-32.
3. India 6J% Stock, 193» • 1932-33.
4. Bidia 0% Bonds, 1932: .. 1932-83.
5. ihdia «% Bonds, 193$ 1933-A.
6. India 6% Bonds, 1933 1933-24.
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Spsoial Class ApvRBim oBs a t  Ja h a l p u s  W obxshofs, B ast  Ix d u n  R a il ­
w a y .

139. T h e  H o itom u sL E  M r. H 0 8 S A IN  IM 4PI1: W ill Gtoveaamenii s ta t#  
how m an y In d ian s othex tlian  statntory l!iadiani^ have been adm itted iitto 
Ja m a lp u r InstituW  sinc» 1921 and how m any of them  have been pi#ridedi
w ith  jobs on the B ailw ays ? How m any h are  been sent to England a m t what< 
are th eii names ? W hat are t l^  names o f persons who have not been s»nt to^ 
E n glan d  and the reasons for not sending them to England I

T h i  H o n o c r a b lb  S ib  GrUTHBIG RUSSEItL: I presume my Hoooorabiov
friend seeks information regarding the i-pecial Class Apprentices who ate- 
first trained at Jamalpm and subsequently in the United Kingdom Sfllectitd' 
under the “  Regulations for the Recruitment in India for the Mechanical 
Engineering and Transportation (Power) Departments of the Superior Revenue 
Establishment of 9tate Railways ” . If so, a statement giving the necessary 
inform ation since 1927 when this scheme was in a o g u ra t^  is placed on the, 
table  o f the Housei

aaaMOBkiOY^nMkm [27th A oo. 19M.
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A v e b a o e  A n n u a l  R a in f a l l  of P u s a , D e l h i  a n d  N o b t h s b n  I m d u .

140. T h e  H o n o u h a ble  M r . HOSSAIN IMAM : Will Govemment kindly
state tlie average annual rainfall of Pusa, Delhi and Northern India ?

T h e  H o n o it r a b u : Mb . M. Q. HALLETT : The average annual rainfall
of Puaa is 48’ 55 inches and of Delhi 26*84 inches. With regard to Northern
India, the Honourable Member presumably desires information for the Punjab,
the United Provinces and Bihar. The average annual rainfall of these pro­
vinces is 19-91, 38-26 and 48-60 inches, respectively.
A m o u n t  of D is a b i l i t y  P e n s io n s  p a id  on A cco u n t  o f  t h e  G r e a t  W a r ,

ETC.

141. T h e  H o n o h r a ble  Mb. HOSSAIN IMAM: Will Qovemment state
the annual amount of disability pensions paid to those invaUdated during
the Great War ? How mudi is paid in England and how much in India ? How
much is debited to the War QflOioe and to I ^  InduunAjxay (1932-33) ^

H i s  ExcBLLEHOr t h e  COMMANDER-dt-GHI^ : I am afraid the
information leqoiitid by the Honoaiable Member is not readily available, and 
OoTemnuBt an of Opinion that its collection would not be worth the enor- 

I labour involwd.

CO0HO1L o r  BTAm. [27th Aug. 19S4.

T h e  H o n o urabijE Mk. HOSSAIN IMAM : The last part of my question,
Sir. How much is-debited to the War Office ?

H is  E x c e l l e i ^ y  the'COMMANDER-in-CHTEF : 1  must ask tor'notiije
o f that question, Stt, 1 cannot give details at the moment.

T otal E x p e n p it u b e  on T r a d e  DELEOAnoN to A fo hanistam , e t c .

142. T h b  HotouRABLB Mr . HOSSAIN 3MAM: What was the tM|l
expenditure on the trade delegation to Afghiuustan, and what part of it Wmb 
d̂ebited to the Britfeh Government ?

T h e  H o no u rabu b  Mr . WINGATE : Total ei^Bdituie on Trade
delegation to Afgh&iiBtan wasRs. 16,747-10-0 only. Out of thisRs. 1,368-^
only is recoverable fn^m H is Majesty’s Govemment.

Cosm-q» THE D e f e n c e  S e r v ic e s  in  1932-33.
143. T h e  H onoOr a b l e  Mr . HOSSAIN IMAM: Will Government

the aU-indusive cost of the British Army in India and of the Indian
in 1932-33 and the -per capita rate ?

His E xcellenc 'y  the COMMANDER-in-CHIEF ; The iiiIorina,ti6n 
asked for by the Honourable Member is not readily available as the accounts of
the Defence Serviceb are not compiled in tueh a way as t6 iliow the elMlidituro
on the British and the Indian portions efthe Army ra liuiia ; tu>r u
it possible to work out accurately the eoet ©f fte two portitiia bf awfly
the basis of the ex ist^  system of accOimtiag. The tdtal cOBt 'rf;the BHtinh
portion of the Army in India in 1932'-33 niiy, ]iowever,:be tdfcen to Ite appro­
ximately Rs. 19 crores and that of thj,Indian portion as a|>̂ TOxiibat<iiy 1*1 
orores but neither of those two figures include non-efEecttve -cliargiBfi.

The army consists of various arms and various ranks with varying rates
of pay, scales of equipment, etc. An average per capita rate will not therefoife
represent the cost of any one individual.



T he H onourable P andit  PRAKASH NARAIN SAPRU : What was
the total ie(trength of the British Army and what was the total strength of the
Indian Amiy ?

His E xc ellen cy  the COMMANDER-in-CHIEP : I cannot give you
the total in n̂ ombers, but there are now 45 British battalions and 98 active
and 18 traini)ig Indian battalions.

Capitation  Charges.
144. T he H onourable Mr, HOSSAIN LMAM : (a) Will Qovemment

4itato the foilowiqg information about the capitation charges:
The annual tiaixung cost.

(u) The recruiting cost.
{Hi) The period ^ n t  in depots.
(%v) The cost which 4oes not vary with the time.
(t)) The full details of £190  ̂ given in rĉ ply to question No. 116 of 12th

April, 1984, with specification of ftjl details ?
(6) Will Gbvemment isttate the actual amotmt of capitation charges paad 

during the last two financial years and the per capita rate on which it was based f
His BxGET.LBNCYTirECOllfMAN'DBR-iN-CHIEF : {a)(i)and (it). I cegret

4 am unable to furnish the information required bv the Hoaousable Mtmber as
feiwiemment have not received from the War 0£ce any detailed calcuJbtions
o f the «®fnual recTUfitifig and training costs in recent years.

(m) The period of depot training varies according to the arms of the ser- 
viw and is as follows :

Cavalry .. Nit. (They have no depots. )
Royal Artillery .. Fourteen weeks.
Royal Enginom An of 38 w e ^  dcqpendin̂  on

trijMle.
Royal Coiips of Ŝ ignaVs .. .. Six months plus a further maximum of six

months teohabal liMiibihg.

QUBSTICnre and MfT

11 18 9
102 2 8 
57 14 6 
4 5 0

14 8 2

Infantry
i^yffcll;'a«kC9]iM .. Qi^year.

<iv) and (v). The details of £190-10-0 are as followB :

Initial charges 
Maintenance ..
Cost of depots
Pension of depot staff
Departmental serrioes

Total .. 190 9 1
or £190-10-0 roundly.

Ofthe above itemjsVthe initial cliatgeB afone do not vary with the time.



w
193^38. 1033-S4.

War Office .. 1,400,000 1,250,000 i
Air M in is t r y ............................... .. ,* 111,000 210,000

Payments were assessed on the basis of a x)rovisional flat rate arrariged in 
1927 pending discussion of details before the Capitation Tribunal.
Introduction  of new  Conditions of Service in A rm y  H eadquarters

OFFICES.

145. The H o n o u ra b le  R a i B ah ad u r L a la  JAQDISH PRASAD: (a) Is
it a fact that some new conditions of service have recently been introduced at
Army Headquarters Offices ?

(6) Have these new conditions of service been applied to those civilian
clerks also who entered service as a result of the competitive examination held 
by the Public Service Commission in November, 1932 ?

(c) Is it a fact that these civilian clerks had received no warning from the 
Public Service Commission either at the time of the examination or at the time 
of their appointment that there was any possibility of theii being governed 
by the IndW Army Act ?

(d) Is it a £Mt that all those persons who entered similar services as a 
result oi the competitive examination held by ̂  Public Service Commission 
in February, 1931 have been confinned on the did rates of pay on the ground 
that they had not been specifically warned before or at the time of examination 
that the rates of pay of the posts for which they were candidates were subject
to revision ?

(e) If the answer to (d) be in the affirmative, will Qovemment be pleased 
to state why the new conditions of service have been applied to those individuals
who had not been warned about the same either before or at the time of exami- 
naticm or at the time of appointment, and why the same policy has not been 
followed in the cases referz^ to in (6) and (d) ?

( /)  Is it a fact that the persons concerned made representations to the 
Public Service Commission for exemption ifromthe revised conditions of service 
in the month of January, 1934 and that the views conmiunicated by the Public
Service Commission on those representations to the Qovenunent of India were 
in favour of such exemption ?

Will Government be pleased to state whether they propose to ask the 
Public Service Commission to transfer such persons to the C i^ Secretariat and 
Attached Offices on the occurrence of vacancies in those offices and appoint new 
persons in their places who, after receiving due warning before appointment̂  
may be willing to accept enrolment under the Indian Army Act.

(h) Will Grovemment be pleased to state what other action, if any, they 
propose to take in the matter ?

His E x o e l le n o y  th e  COMMANDER-in-CHIEF : (a), (6), (c) and (d)-
Yes.

{e) The offer of appointment did not specify the coAditionB of service, 
but mentioned a certain scaleofpay which it was stated waaUkely to be reduced.

398 OOUHOII. o r  STATE. [27th  A u g . 1984-



Acceptance of an appointment in such circumstances implied therefore
acceptance of such conditions as might be fixed for it.

(/), (flf) and (h). Gk>vernraent have received representations from certain
clerks and these are now under consideration.

T hb H onourable R at B ahadur  L ala RAM 8ARAN DAS : Sir, may I
ask the questions on behalf of the Honourable Mr. Jagadish Chandra Banerjee ? 
I am sorry I am a bit late. He has authorised me to put these questions. In
case you permit me, I will put them.

T he H onourable Mr« M. 6 . HALLETT : Sir, I was under the impres­
sion that these questions were not going to be put today and I am not ready.

QtwnoNS And ANswam. 399

STATEMENT LAID ON THE TABLE.
T he H onourable Sir  GUTHRIE RUSSELL (Chief Commissioner of

Railways) : Sir, I lay on the table the information promised in reply to ques­
tions Nos. 57 and 58 asked by the Honourable Mr. P. N. Sapru on the 13th
August, 1934.

(1 ) CONFBBKHOB OF E a ST I n d IAN R aILWAY E mPLOYBBS AT LUOKKOW, AND (2 ) D lS O H A M l
OF B a b u  B. K. M u k b b ji .

57. (a) Gbvernment underatand that a Conferenoe purporting to be of *̂all E^t
Indian Railway workmen ” was held at Lucknow on the 14th/15th April 1934.

(6) Governaient have no information.
(c) and (d). Mr. B. K. Mukerjee was discharged on the 1st May, 1934, with a monlhV

pay in lieu of notice, in terms of his agreement.

E ast  I n d ia n  R a il w a y  U oton .

58. (a) Yes.
(6) No.

INDIAN RUBBER CONTROL BILL.
T he H onourable Mr . T. A. STEWART (Commerce Secretary) : Sir I

move:
That the Bill to provide for the control of the export from aodimpovt into India of

rubber and for the control of the extension of the cultivation of rubber in British India, as
parsed by the Legislative Assembly, be taken into consideration.’*

Honourable Members, Sir, are no doubt aware that since the year 1929,
world production of rubber has far outstripped the demand for that commodity.
As a result, world markets are heavily overstocked and prices Jiave fallen. I
shall quote only two sets of figures to illustrate that point. In 1929 the price
of rubber in London was just over lOd. per lb. In 1933 it had fallen practi­
cally to 3d. per lb. At the same time India, which exported in 1928-29 a»
much as 14 million lbs. of rubber, in 1932-33 sent only one million lbs. A
critical situation has therefore been created for the rubber producer whether
in India or elsewhere in the world and the rubber-producing industry, following
the example of the tea industry, has endeavoured to work out its own salyaiin
M97C8



‘iMr. T. A. Stewart.] - i  -- ' - >»

througt ft scheop̂ e of, y^trietion. The first propoeals for restriction originated 
with the Rubber Growers’ Association in London, a body which is represeixta« 
tive of rubber growers throughout the Empire. The co-operation of the Dutch 
growers in the Netheriands East Indies was then secured, and finally French 
Indo-China, Siam and Sarawak fell into line. It was in April last that the 
Qovemment of Iqdia w^e informed th^t agreement had been reached amongst 
the various pi;od,poer8 ĵid the Government were asked whether they were 
prepared to join in an International Agreem^t to give a binding efiEect to the ̂ 
Agreement that hcui been reached amongst the producers. Before the Govern  ̂
ment of India came to a decision on this point, they consulted the two Local 
Gbvtoanents mainly concerned, namely, Madras’ and Burma. They alsp 
took the opinibn o f the two Indian States who are so greatly interested in the 
production of ruU>er, namely. Cochin and Travancore. As a result of these 
inquiries the GovemmeiKt of I ^ A  wei^ satisfied, fii^ly, that th i^  Local Govern­
ments and these States were stro^ly in favour of the restriction scheme. They 
were ated Mmtred that an ov^rwhelniing majority of the producers in In<^ and 
Bittisia were also in ffitvotit of thei scheme. In the second place, the Goven;i- 
niesit of India w^e satisfied that ^ w a /oc ie  India's share of the world markers 
throughout the period of control would be a reasonable and fair one. In these 
circumstances, and with the success of the tea restriction scheme before them, 
the Ooveilunent of India had litTtle hesitation in signifying their Agreement to 
an International Convention. There was one other consideration which weigh­
ed with conaiderable force with Gwernment%^ they came to this decifflon. 
Though India and Btirma are, comparatively speaWng, small contributors 
towai^ world supplies of rubber, India has another and an important stake 
in the industry. The rubber plantations of Ceylon and Malaya are to a very 
greftt (Extent worked by Indian laliour SLi\d anything in the nature of a rehabili­
tation of the industry in general was bound to react most favourably on the 
prosperity of India, especi^y in the South. Accordingly, on the 7th May this 
year, Sir Bhupendra Nath Mtra 6ur High Commissioner in London signed an 
International Agreement on behalf of the Government of India. Copies of this 
Agreement have, I think, been in the hands of Honourable Members for some 
days and it is unnecessary for me to. mention more than the main outlines o f 
the Agreement. In the first place, each coimtry agreed to restrict to certain 
agreed proportions its ê |k>rt8 ctf rubber for the period of the Agreement, that 
is, for five years. In tjie s^ond place, each country^undfertook to contjrol within 
strict limits the extension of planting of rubber during the period of controJL 
It is of course obvious that the last state of the industry would be worse than 
the fii»<J if ttt the i^d iq|f the period of control the rubber industry was in a posi­
tion to put even larger stocks of rubber on the market. In the third placej, each, 
contracting country imdertook that there should be no undue accumulation of 
stoefo thr6ughout the period of control. When signing the Agreeinent 
Sir Bbnpetidta Nath Mitra made two reservations; the awdherence of India 
was su b j^  firrt to the agreement of the rubber-producing States, and second to 
the 4i.pproVal l)y the Le^lature of any legislative measures which mjght 
be neeesinury to implement the Agreement. Travancore and Cochin have 
apprdved bf the agreement and now the Legislative measures which aie 
neMUNsry to Mplement it are placed before this Hoose.

400 cotm aL  o ?  static. [27tb  A uq. 1934.



" The Bill follows very closely indeed the model that ww set by. tbe
Cbhtrol Act, and it is unnecessary for me now to enter into, any,detajjW^^pla- 
ilationis of the various clauses of the Bill. Chapter II impleo^eats pur obligj -̂
tioris in respect of the control of exports. Chapter III injiplem^^ fchê oibUpj- 
ticms in inspect of the restriction of planting, while Ch^ptw I presqribee ftbe
tftaclriliety for the operation of the scheme of control within India. l^ouU
ihfere be any doubt still in the mind of any Member astothe ̂ yisdom,pr ptract^
ialbility of a scheme of this sort, I might mention that in the p^at y ^  ^nd half
theni lias been only one application in the nature of an  ̂appeal agaiust the
derations of the Tea Licensing Committee, and ^s this schema is basied v«^y
lat^ely on that former scheme, I think that it may bp claimed thattkereiarpaaou^
able chance of its successful operation. There are two featuroa of the Bill
however to which I would draw attention. Jf Honourable Mien?ber̂  wil̂  ooDi- 
pare article 4 o f the International Agreement with claua  ̂ 13 of the preamit
Bill, they will see that whereas in the International Agreement, basic quot^
hkve been prescribed for all five years of the scheme of joontroJ in the present
Bill we have only defined the basic quota for India and Burma for theresidmd
portion of this year. The reason is this, Sir. Since the Agreement was entered
ihto it has been discovered that the statistipal evidence on which, the Indian
^tiota w'ad calculated was apparently faulty. At th ,̂ present moment ,an
investigation'^into these statistics is in progress and if it should appear that
there has been a palpable error in calculatiog India’s allotment, representations
will be made with a view to securing a readjustment.

It has been suggested in some quarters that the fact that a separate
machinery is being set up for India and Burma is by ^ay of Being intelligent
anticipation of the separation of Burma. ‘This, Sir, is not the case. In the
first place, the informal International Conmiittee which originated the. scheme
prescribed separate quotas for Burma and for India. In the second place,
the conditions of production of rubber in Burma differ very considerably from
those of South India and the Government of Burma, who Were consulted in
this connection, were emphatically of opinion that a machihery similar to that
used in the tea control scheme could not be applied to the conditions of the
small producers in Burma. And thirdly. Sir, geographical conditions ’ make
it essential that there should be separate committees. It ‘would be im{)Ossible
with a single conoimittee to work a scheme of control which extended from Bum^
to South India.

I think. Sir, that I have said enough to indicate that thiis scheme of restric­
tion will be for the benefit of the rubber producer in India as elsewhere. X
think also with the example of the tea control before us there is every hopê  
that the scheme is a workable one for India. If, Sir, it achieves the object
that is contained in the Preamble to the International Agreement, namely, i(
it succeeds in regulating the production and export of rubber iî  producing;
countries with the object of reducing world stocks to a normal figure and adjust­
ing in an orderly manner supply to demand and mamtaining a fair and ^jui- 
table price level which will be reasonably remunerative to the efficient producer,
-^if, Sir, that object is achieved, the Bill will be well worth the approval of this
House.

Sir, I move.
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Thk Honoubablk Diwan Bahadur Sir RAMUNNI MENON (Madras:
Nominated Non-Official); Sir, the Government may well be congratulated
on bringing forward this measure which implements an International Agree  ̂
ment which has been framed with a view to improving the condition and pros- 
pectB 6f the rubber-producing industry and as such the Bill will be welcomed
by all those who wish to see an important Indian iudustry lifted from its present
sad plight and placed on a reasonably remunerative basis. Now, the succeas
of a control scheme of the kind that we have in view will depend to a very
large extent on its willing acceptance by the producers and that acceptance will
depend on the equity of the scheme. One of the essential parts of the scheme
is that certain definite basic export quotas are fixed for the years covered
by the control period. While I appreciate the fact that in the Bill it is only
the quota fol* the present year that is actually fixed and while the Bill gives
us some hope that the quotas for the remaining years will be fixed after fuller
inquiry, the fact cannot be denied that these quot îs have been practically
fixed by the Intematronal Rubber Regulation Committee. But I hope that they
have b^n fixed as far as South India is concerned only on a provisional basis.
These quotas have been published and we have to recognise the fact that they
have given rise to a large amount of dissatisfaction and heart-burning among
the producers of South India, particularly in Cochin and Travancore. A
considerable volume of newspaper literature has grown up romid this subject
and the matter has also been ventilated in other ways. I shall not go into
all those details, but I shall mention two facts which would prove that the
basic quotas have been fixed after insufficient consideration. I believe that
these quotas are based upon the average annual exports for the five years 1928
to 1933. Now it so happens that the figures for these years which are published
in the Government of I n d i a Rubber Statistics do not include the export
figure for Aleppey, through which port the rubber from Travancore is exported.
I believe the average annual figure for that port works out at something like 950
tons. Then, again, the allowance made for immature rubber, that is, for
new rubber which will come into maturity during the control period is stated
to be quite inadequate. I do not know what figures of acreage were placed
before the International Rubber Conunittee, but the fact is that no complete
figures are available and, as the Honourable mover himself stated, informa^
tion on this point is now being collected and it is beloved that when this
information is fuUy collected, the total acreage for which allowance has to be
made will be far in excess of what has been assumed. If, therefore, proper
allowance is made under these two heads, namely, export from Aleppey and
new acreage which will come into maturity during the control period, the basic
quotas which have been fixed for South India will have to be very largely in­
creased. I was very glad to hear the assurance of the Honourable mover that
the Government will consider this question and see what could be done in the
matter. I really wish that he had given a more definite assurance on this
point and I do not see why the Government should hesitate in a matter like
this. I should welcome a definite assurance that the Government will take
the matter up with the International Rubber Regulation Committee and
secure a modification of the quotas which have been provisionally fixed. In
this connection I would like to mention a matter which, thoiSigh it might
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look small, may be of some practical importance. The proportion of the South 
Indian quota is really very small, I believe it is only about 1J per cent, of the 
quotas of the whole world. Any modification, therefore, which it Hiay be 
found necessary to make in this quota will not appreciably affect the world 
tonnage. If the Government give an assurance to this Council arid throu^ 
this Council to the producers of South India, I am sure that it will go a long 
way to relieve the anxiety which is felt in the south at present.

There is another point which I should like to refer to and it is this« The 
quota for this year is actually fixed in the Bill. I suppose it means that if 
after further consideration it is found equitable to increase the quotas, tlie 
increase cannot be given effect to for this year. If that is so, I suggest that 
a suitable amount may be added to the quotas for the succeeding years.

There is one other point also. Sir, to which I would like to draw atten­
tion. I observe that in one of the clauses of the Bill provision is made for 
appeal in regard tx) orders passed by the licensing committee on applications 
for extension of cultivation, under which an appeal will lie to the Local Grovem- 
ment, whereas I find no provision made in regard to orders passed by the Com­
mittee in the allotment of quotas or in the granting of export licence or certi­
ficates of origin. I should like to know whether it is intended to make provi­
sion for such appeals under the rules to be framed by the Governor General in 
Council. If that is not the case, I should like to know Why it has not been 
thought necessary to make any provision for such appeals.

With these few remarks. Sir, I heartily support the Bill.

The H o n o u ra b le  Mr. P. C. D. CHARI (Burma : General) : Sir, I
have great pleasure in supporting this Motion. This Bill follows closely on 
the lines of another Bill, the beneficent provisions of which are already felt by 
the industry concemed-^I mean the tea industry—which has been greatly 
benefited bv the control scheme which has been recently introduced. I hope 
and trust that this Bill, following closely on the lines of the tea restriction 
scheme contained in that Bill, will give the necessary rise in prices which 
will benefit the rubber industry in the province which I have the honour to 
represent, that is Burma, and the other province, Madras, from which I come.

Sir, certain rule-making powers provide for very important things and the 
Honourable mover of this Bill will agree with me that the rules framed will be 
as important, if not more Important, than the provisions of the Bill itself. I 
trust that the Government will consider carefully the observations and sugges­
tions made by the producers of rubber in India and I would particularly 
remind him of the necessity of providing against hardships to small planters in 
the matter of publishing proofs or in the allotment of export quotas. I think 
suitable provision on the lines of the provisions made in the case ol small planters 
in the Tea Control Act should find a place in making the rules under this Act and 
I hope that Government ^ill see to it that instructions are issued to the 
committees to see that the small planters* interest do not suffer in the provinces 
of Burma and India.

With wordfi, Sir, I support the Bill
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up. V Thib,Honourable Saiyid RAZA ALI (United Provinoes: Neminated
Ifou-Q^oial) ; While ipving my whcJe-bearted support to the pcovifflona of

BiUg 9 iay Sir, utter a word of caution ? International agreemente are of
t)^,^^t66t impoirtance and there is no doubt that if all contraoting parties
QIMnSed.̂ ut theternaflof these agreements. Iwnestly, fairly and sqtmely, tto
results would be always bene&cial. But unfortunately it has happened izrtbe
past that international agreements have failed to achieve the amount of good
wi^h which they were expected to be attended. I would specially in this
oonnectioB mention the case of the production of opiimi in conn^tion With 
which India made a sacrifice and for the matter of that a very heavy sacrifice.
As this House knows ever since its foundation very earnest attempts wer  ̂made
by tte League of Nations to bring the productibn of opium und^t control. An
lî ĵ iajpatiQ̂ ial Agreement was ent^ed into and all those countries who were
egjigi êd jn  the production of opiimi become a party to that Agreement. But,

ŝ Ŷ jaJ yeâ rs working of that Agreement showed that the expectation that
))uUt on the success of that scheme was, if not wholly illusory, very largely

i|]i|i r̂y., Th .̂ resujt was that, whereas China for the ben^t of which the whole
wf̂ s epter^ into ben^ted to a certain extent from the large sacrifice

tlv^ Indi^ m ^e by giving up the production of opium, China herself unfor- 
tjuî t̂ely engaged in the production of that commodity. Another sinner, and a
Y/jjjy K^vy sinner in this respect, was Persia. Whereas India gave u  ̂ th© 
manufacture of opium, Persia enthusiastically, though clandestinely, took* it up,
with the result that India’s loss was in other words the gain of China and Persia.
I hope that the result of th  ̂present International Agreement, to which a num­
ber of countries are parties, will not be the same.

One thing certainly, Sir, is hopeful and I believe the Honourable Member,
lb . ^tewart, is certainly entitled to put that as perhaps the greatest justificatiotr
of the present measure, and that is, Sir, the success which has attended thd 
wor^pg of the international tea restriction scheme. That scheme, so far as J can
^ther, has been a great success. I do not think it has been in working order
fox many years but the result has been very satisfactory so far as it goes. I
supl^rt the measure. Sir, in the hope that the success which will be achieved
by the. passing of this measure will be very similar to the success that
has already been obtained in the case of the tea restriction scheme.

, J he Sib DAVID DEVADOSS (Nominated Indian Chris-
ti|Sk|̂ ): ,^^,Ihay«iinuch pleasure in supporting this measure. I have to make
only one or )bwo remarks. In framing the rules under this Act, the Government

take pâ e to see that in the working of the rules the small planters are not
sq̂ jK̂ Q̂ vOut, t̂ Sir, in the case of big companies and planters who have got
pJejjitĵ jpf iun4fl  ̂the restriction may not seriously ahect their income, but in
t ^  oase o£sn:iaU planters who have to depend mainly upon the sale of the pro- 
dû Q eve^ any strict, enforcement of the rules in regard to the small
q^ntitieg that they are able to put out might seriously injure themu 
Tjiierefor ,̂ Sir, 1 ask the Giovemment to see that the rules are framed in such

aft to give life to these small planters during the time this Act is going
to be ill force. .

The second point that I wish to press upon the Government is this, that
the quota which has been given ^o ixt̂ Ua is smidl: There con­
cerns in South India, both in British territory and in Indian States, that is,
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Travancore and Cochin, where large stocks have been accumulated. They could 
liot be exported <yn account of the state of the market. I do not know Whether 
Government have taken into consideration the stocks already on hand. If 
all, that ^ taken inta consideration I think Gk>vem]fient<wiii b^ that
the quota whieh has been given to us under the lntei^atiottat’ Agr^iem^ 
is not at all adeqtiate. I therefore strongly urge upon the Qovemment to see 
whether the quota could not be increased so as to satisfy the daims of Soutli 
India. ‘

T he H onourablb Mr. T. A. STEWART : Sir, I shall only very briefly 
comment on one or two of the points that have been raised. I understood that 
the Honourable Sir Ramunni Menon wished a definite assurance that repre­
sentations would be made in respect of the South Indian quota. I understood 
that I had given such a definite assurance. I have qualified it oiflty 
by saying that if it appeared that a palpable error had been made, representa- 
ti<md would be forwarded. The Honourable Member will not, I think, ask me to 
make representations whether or not an error has occurred. I can.also assure 
the Honourable Mr. Chari and the Honourable Sir David Devadoss that the 
question of safeguarding the interests of the small producer will* not be lost 
sight of. The Honourable Sir David Devadoss mentioned the question of 
ac^IOulated stocks that exist in South India. I would refer him to section
II of the, Act which provides that those stocks should be excluded from the 
control Bcheme under certain conditionp. These conditions were, I think, noti­
fied to producers in South India. The Honourable Sir Ramunni Menon was 
anxious that some power of appeal should be given in respect of iMtters not 
oovered by ̂ t io n  30 of the Act. I would refer him to section 7 which provides 
for a power of review by the Governor (Jeneral in Council of all acts and deci- 
siotiB of the Licensing Committees. Finally, the Honourable Saiyid Raza Ali ex­
pressed doubts as to the sanctity of an International A^eoment and lie quoted  ̂
the case of the Opium Convention. Well, I would distinguish between the * 
two cases and the distinction is a very simple one. Rubber at the'presienf 
moment is worth M. a lb. Some time ago, to my memory, opimn in Ran-' 
goon was worth Rs. 175 a lb. I think there will be less appeal to the evil 
passions of men under the present scheme.

H onoueable the PRESIDENT : The Question is :
** Thkl the Bill to pro^d6 for the cont^l of the export fixnn and import into TnHifL of 

rubber and for the oontrol of t^e extexidion of the cultivation of robber in British InHlM; 
as by tlie JUagisliktive Awmbly^ be taken into oonsidAration.'’ J i

‘ Motion was adopted.
Clauses 2 to 44 were added to the Bill.
Clause 1'was added to the Bill.
The ¥itle and Preamble were added to the BiD.
The HoNotJBABLB Mr. T. A. STEWART: &r, I move :
“  That tb« B il, M pttflsed by the Legislative Assembly, lie passed.’*

The Itoiion was adopted.



ThB H o K o u ra b le  S ir  ALAN PABSONS (Finance Secretory): Sir, I 
move:

“ Ttottto Bill fuitijer to amend the Indian Inoome-tM Aet. 1»28, for a certain 
pnipoM, «B paand by the Legislative Aaaembly. be taken into oc«8idecatioB>”

Sir, this Bill aima at correcting a flaw in the proviBions of our rnoome-tax 
law deali^ with reliaf from double inoome-taz—a flaw which was of no prac­
tical significance until the recent reduction of the United Kingdom rate of 
tax. I will attempt, Sir, to explain a somewhat technical matter in as simple 
a way as poMible. % e  accepted principle on which relief from double 
income-tax is given is that, when a taxpayer has to pay income-tax on the 
same income in two coimtries, he should in the event be mulcted only at the 
higjier of the two rates of tax to which he is subject, and the two countries 
concerned distribute between them the liability for the refund of the tax at the 
lower rate. 'Hie United Kingdom have unde^ken the liability for refunding 
tax on a doubly taxed income to the extent of half their rate of tax. That 
undertaimg I may say is in no way altered by this BiD. When the United 
]EQngdom rate of tax was higher than the Indian rate, this of course meant that 
lees than half the Indian rate remained to be refunded by India in order to make 
the total refund up to the Indian rate. Section 49 of our Act accordi^- 
ly provided that, where the Indian rate of tax was higher than half of the Unit­
ed Kingdom rate, the balance of relief should be given by India subject to 
the Kmitation that in no case was more than half the tax payable here to be re­
funded. In effect, under this provision the maximum relief which a tax­
payer can get is half the English rate plus half the Indian rate. Owing, how­
ever, to the recent reduction of the standard United Kingdom rate from 5s. to 
4*. 6(i. in the £, the Indian rate is now at certain stages in exQess of the United 
Kingdom rate. Therefore, if the taxpayer gets, as he can under our present 
law, a refund of half the Indian rate plus half the United Kingdom rate, he will 
be getting a refund of more than the United Kingdom tax and more than he is 
intended to get in accordance with the accepted principle that he should pay 
in the event tax at the higher of the two rates. He will be paying less than the 
bighpir of the two TateS.

The provisions of this Bill secure that, while he will get the full intended
12 Noow r^ef, so that his total burden will not exceed his tax at 

the higher of the two rates, he will not get more this 
relidf. I will give one example, Sir, Take a company now taxed in both 
India and England which has an income of Rs. 6 lakhs. Its efiective rate of 
Indian tax is now 46 pies and its effective rate of English tax is 43 -2 pies in 
the rupee. It should get relief at the lower rate of 43 *2 pies. Under our exist­
ing law it woidd get relief at the rate of 44 -6 pies, that being the sum <rf half 
the Indian rate and half the United Kingdom rate. That is to say it would 
get 1 - 4 pies more relief than was intended, and this relief Would be given at 
21-6 pies by the United Kingdom and at 23 pies by us. If tiie Council accept 
this Bill, it will get relief at the rate of 43 *2 pies, that is to say the United 
Kingdom rate, half the relief being given l)y the United Kingdom and half by 
us. I hope. Sir, I have made the position clear. As a whole it can be said 
that only companies are affected by this piece of legislation. In order for it 
to make any dMerence to individuals their income would haVe to exceed
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Rs. 20 Ift-VVift a year. Smaller companies too will not be affected. Figures which
the Central Board of Revenue have supplied to me show that a compmy would
have to have an income of Rs. 1,74,400 before it was touched by this Bill,

Finally, I should mention that if this amendment of the law were not made, 
India would have on the whole to pay extra luKef to the time of about Bs. 8
lakhs ; and I think the House will agree with me that this is not a sum which
we can afford to give up in ordeir to make a concession which goes beyond

which it was intended to give to assessees who happen to be lial^ to
iBcome*tax in two countries.

Sir, I move.
T he H onoukable Mr. E. MILLER (Bombay Chamber of Commerce) : 

Sir, the reascm for the introduction of this Bill, as eiplakied, is that at present
in certain oases the rate of income-tax in the United Kingdom is less tbm the
rate in British India, a position that was nefver even eont^ j^ ted  when the
(»iginal measure graztting relief on doubly taxed incomes, was put into effect.
That this situation has now arisen is due to the fact that not only have the
British Govemmeut been able to reduce the income-tax rate by in the
pound sterling since April last but because the Qovemment of India, in spite
of many representations made to them, have continued the smcharge on income- 
tax in this country.

I consider that it is important that attention should be drawn to this, for
not only is it urgently necessary that this particular surcharge should be re­
moved, but that all surcharges should be done away with as soon as possible
and those that are definitely stifling trade expansion, not later than the close
of the present financial year. The Honourable Sir George Schuster, in the course
of delivering his budget speech last February, clearly indicated we might
expect some such relief when the next budget proposals were submitted to the
Le^slature and I foresee strong opposition unless something substantial is
done in this direction.

Now that the economic comer has been turned, and I think that must be
admitted, my opinion is, as a business man with more than thirty years ex­
perience in India, that Government should take a courageous view and remove
the surcharges as a first step towards reduction in the present heavy taxation
under which we are labouring. I am aware that a large sum would be involved
and that it would probably mean budgetting for a temporary deficit. It
would however give a tremendous stimulus to trade generally and our credit
in world markets and financial circles is now so high that I do not believe that
even a temporary deficit would caus  ̂ any adverse re-action. Rather I think
would other countries admire us and knowing the conservative policy followed
during the past few years, they would feel pretty sure that tiie Government of
India would not take such a bold step unless they were satisfied nvith the
financial position and confident as to the futurê  I strongly recommend this
proposal to the careful consideration of the Honourable the Finance Member
and to Government.

I should like to take this opportunity of drawing attention to another
point and that is the great evasion of incom<e*-ta:̂  that still continues and to
suggest that this is a matter which well deserves close investigation by the
M970S
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[Mr.'E: Miller.] ‘  ̂ ‘ ■

Honowtobk Sir James Grigg. I if tHe n^t was drawn tii^ter, large
s a ^ . would realised and ixtcreased ravmue objtaiued evea if! t^s entoilod 
j^creasing.tlie supervifing ijt«& , - i ,, ,,

I have only to add that dthough pftthapsin prihcrfjle We c^nMt op̂ }M8e 
this Bill, bv seeding  it, thany'compajnics will thereby ndt be entitled to rtJtodii 
bn the ^ l e  which they hopied to enjoy this year and th««fore in doing so witi< 
good grace I would «.^resB the hope that when ftamhig heiet yeaî ’s budget, 
the Honourable the Finance Member will provide for some moAQur̂  erf relief 
in taxation, at least to ^he extent indicate^ by me,■■ ■ : ■ i '■>•: • ! •).' -s.Ki-.iv, !->h! ■ .!

Thb HtwouEABia Me. HOSSAIN' IMAM <Ba»8r .and Ocisait,: Mukann 
Tiiadan) : • Sir̂  the whole object of this Bill-ia^iiiicTeaflo Iadia^a4iicomev Ad 
£ur as that goesww on this flide t^ tiie. House can take no 4 xcjeptaoB. to it, be' 
cane it talm loaoey, not out the ^oc^ts^of Indians, but out o£ tike; p0 6 l(«ts
of somebody ebe.' But the fatt, Sir, that the Qoveromeilt of india is lookiag 
atoumi for n ^ ' sources of rev«aue which they did not hitve before prompts 
IBQ to say ft iTcw words about t^e inadvisability .<if;l«9 )iiag,iQto;fliDall thiogs 
wUle leaving the big things to taJc®'. rare <»f thenwe^efc (The House wSl 
remember that the Retrenchment Committee brought forward a reeotnnwndai 
tipn that pensions and leAve salaries which arc subject to English income- 
'tax should also b* subject to Indian iirtconi^-t«x.' Thereby it was ^id' that 
an income bT Rs. 50 lakhs would accrue'to the Finaiice ©apartment wfthoiit 
in any way niaking it a bfird^ on any people. The oWy one to fbel the tiiird̂ ri 
would be the British exchequer. Just as'the Finance Depai^erit is nii# 
trjang to take Rfl. 8 lakhs out of the Bri'tish exche(^et, %e ^ h  that the tax 
oh leave s&l^cs attd pen»6ns shotdd also come under Ihdiah incottte-tAX.

Tbe fioNoimsBLiK-S» ALAN PA£SONS ; May 1 point out. tjtiftt 
this Bill takes nothing whatever from the British exchequer.

♦ Th* Howoctbable M». HOSSAIN IMAM : If it does not, it̂  takes out 
of the pockets of private persons and companies. Well, Sir, we can tax tboae 
persons who escape all taxation when they go on four or five months leave out 

:« l  btdia. When they stay for less tiian six months in England they escape 
both FiTiglish and Indiftn incoate-tax. If t^e Qovemment has got no eon- 
•cientious obiectioiv to tapping the pockets .of those who es(»pe taxation, they 
ought to tax at least i^ese people. That would bring in something lijke 
Bs. 10 luJcba to the coffers of Gk>venment. Tben  ̂Sir, oui point in this cou- 
nection was that it diouid be recorded that if at any time it beoootes apparent 

: that by this provisicn we would allow people to get relief of more than half tlw; 
Indian rate of income-tax, then ah amending Bill will be brought forward.

With these words, Sir, I  Tesimne my seat.
Thb HoN()iTRiBLB Sir AI^AN PARSONS : Sir, the Honourable Member 

who has just siat dowii will excuse me if I confine my remarks to what is in 
this Bill and do not range, as I might, over the whole subject of income-tajc 
law and discfuss what we might have put into some different Bill. But I 

' gathered from his closing remarks that he wished to know whether this Bill 
would in any way derogate from the United Kingdom’s xiDderfaking to pay

* 8p«^h not corrected by the Honourable
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a refund to the extent of half their tax. Nothing in this Bill affects that under­
taking at all. The only other Honourable Member who has commented on
this measure—and I was glad to See he accepted it—is the Honourable Mr.
Miller. He also, if I may say so, appears to me to have dealt chiefly with
matters which are not includ^ in the BUI, and I fear 1 can give him very little
comfort. I can give him an answer in two sentences ; the Council has heard
one of them on many occasions from me. Government do not give prior
intimation of their intentions with regard to taxation. But I can give the
House an assurance, which I am sure they, if not the Honourable Member,
will welcome that in no circumstances and at no time will the Government of
India intentionally and of set purpose unbalance their budget.

The H onourable  the PRESIDENT : The Question is :
“  That the Bill further to amond the Indian Income-tax Act, 1922, for a oertain 

purpose, ae pasaed by the Legislative Assembly, be taken into consideration.**

The Motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he H onourable Sir  ALAN PARSONS : Sir, I move ;

That the Bill, as passed by the Legislative Assembly, be passed.**
The Motion was adopted.
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The Council then adjourned till Eleven of the Clock on Tuesday, the 28th
August, 1934.




